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15.15 brs. 

RE: REPORTED LEAKAGE OF 
GENERAL BUDGET 

,SHRI N. K. SOMANI (Nagaur): Sir, I 
rise to a poinl of order before Mr. Sethi 
takse the floor to intervene. I would like 
to make a very serious charle wi th wbich 
he is directly concerned. J am coming to 
the point. There has been a massive 
leakage of this budget, Ii copy of which-
the entire 'proposals-was in my hands on 
the 26th evening which r did not believe 
as a matter of fact at all. As soon as I 
heard the budget proposals on the 28th. 
I lost no time at all and got into touch 
with the hOll, Minister. Mr. Selhi, and 
brought this to his notice on the 
telephone. 

MR. DEPUTY -SPEAKER : On the 
26th? 

SHRI N. It:. SOMANI ; Atfer comp-
aring tbe budget proposals. soon there-
after, 1 telephoned him and I said, "I 
have reasons to belive and J have with me 
a copy of the budget proposals t hal 'had 
leaked oul much before it was presented 
to the Lok Sabha'" He said be will Iry 
and gel into touch with me on Monday. 
The mcetinl did nOI take place. 
Soon thereafter, I had 10 10 to Bombay. 
Cuiroualy eDOulh. the same sheet of 
hudlCt proposals i DCQrporating 98 per cent 
of tbe tax chanps-which is three percent 
more than there popularity claimed by the 
Prime Minilter-98 per cent of the buclaet 
propoals were d!!pllcatcd ano IeDt al 4.30 
p. m. on Saturday. baff.an-hour before 
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she was pr_nting this budget. to six 
editors of newspapers. I am holding the 
receipts which show the postmark, 4.30 
p.m. on the 28th. I ~  a message to Mr. 
Sethi from Bombay to get into touch 
with me so that there could be a full-!ICIIle 
and large investigation into this kind of 
public immorality l i ~ from the 
leakage from the Ministry. There was 
ab801 utely no reaction from him. As a 
desperate measure, on the 7th or 6th, I 
IIOIlt an urgent telegram to the prime Minis-
ter and brought to her notice that the 
budlet proposals had I"aked out. I said 
I had broulht it to the attention of Shri 
Sethi. I had requested that there should 
be an instantaneous massive investigation, 
but I think the Prime Minister, because 
she thinks that we cnll her reactionary, has 
not reacted at all so this message' 

Sir, I am making this statement with a 
full sense of rcsponsibil ity and I am 
prepard to authenticate these sheets of 
paper and lay them on the Table of the 
House if you so desire. But the purpose 
of this presentation is this: that in the 
interests of public morality and in 
the interests of scrupl.,.. r would 
I ike either a Parliamentary Committee 
to go into this or the whole mater should 
be gi ven to the CBI as soon as possible. 
That is why I wanted to intervene before 
Mr. Sethi started his speech. 

SHRI SEZHIY AN (Kumbakonam): 
May J say a few words before the 
Mini ster ri ses to repl y to this? It i. a 
vel) serious matter. I IUacst that this 
malter shoul d go to the Privileps 
Committee, beccausc it involves the 
privileaes of the House, whatever ma)' be 
the reply to be liven by the Minillee. 
This must 10 to the PrivileICl Commitec 
because their is a bona fide case which 
hal been presented by the hon. Member. 
UnJca you haw lOt anylhlnl to doubt 
that, I feel on the flcc of it that thil 
matter should be referred to the Privi leaes 
Committee. strailhtaway. 

SHRI RANOA (Srikakulam): That II 
the least we can do. Let it 10 10 the 
Prlvlleaes Committee and be dilCuaed 

there with the Fill&JX:C Minister and others 
concerned. 

SHRIMATI TARKESHWARI SINHA 
(Barti) : r aaree that this is a matter 
which should be immediately referred to 
the Privileges Commi;tee so that tlte 
matter can he aone into thorollllhly. The 
reason that I am giving is important. When 
Ihe malter ~ been brought before the 
house, the wi shy' washy reply that may be 
given by the Miniser will not help. All the 
evidence which has to be collected by 
any later enquiry would be taken cop-
isance of by others and it would be 
destroyed. Therefor, this matter cannot 
be allowed to hang on, and should be 
immediately taken up, and your deciAion 
should be there, that this mater be sent 
to the Privilegcs Commitec. 

Mr. DEPUTY SPEAKER: Mr. ICmIwar 
lal Gupta. Please do not elaborate. 
The consequences are known. 

SHRI K. LAKKAPPA (Tumkur) : On 
account of the leakaae many people have 
been benefi ted . 
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SHRI CHENGALRAYA NAmU 
(Olittoor) : rn view of the lcakaJC of the 
bucllCl before it was presented to the House 
and in view of the pendinl investiptioD, 
can we ., on with the dilcussion now? No 
dilcuuion can be allowed. Government has 
to ~  a new bu.t. 
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MR. DEPUTY-SPEAKER : Certain 
submissions have been made. The Minister 
is here and he will reply. It is all before the 
House. So far as the privilege motion is 
concerned, kindly submit it in the proper 
from and the Speaker will consider il. 
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MR. DEPUTY-SPEAKER: I cannot 
give my decision on the spot offhand. The 
whole thing ha, 10 be gone ·into carefully. 
It is a very serious allegation. We have a 
right to hear from Ihe Government altd 

a!'ter thaI. we can go into ihe matter. 

SHRr prLQO, ·MODY (Godhra) 
According to the finest parliamentary prac-
tice, when a budl!let leakaae has been dis-
covered, it i. only rilbt that the Finance 
Minister should resillR, pendin. the enquil)', 
She.jusl happens to be tho Prime Minister 
also. 

SHRI KRISHNA·KUMARCHATrERJEE 
(Howrah) : The charges _ro very Jf&ve, but 

it has como 10 late and it is very difficult 
to verify, What.ever be the docUlllCDI 
produced, the budpt was presented on 28th 
February, It can never be a matter for 
privilege. 

MR. DEPUTY -SPEAKER : All these 
are poinls to be considered carefully. 

SHRI KANWAR LAL GUPTA: Let the 
ministers verify the facts stated by Mr . 
Somani. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINAINCE (SHRI P. C. 
SETHI, : Before coming to my speech, I 
would briefly refer to the point raised by 
Mr. Somani. I remember that last year also. 
it was Mr. Somani's name which was ~

tioned by Mr. Madhu Limaye. He had 
!aid that there was budgetlcakage, Gover-
nment had promised that they would look 
into all the aspects. We certainly looked 
into those aspects and found that whatever 
was said was the normal, intelliaent gnesses 
or speculations which are usually taking 
place during the budaet period. 

As ar as this year is concerned,the House 
will remember Ihat bocause the Finance 
Bill was not introduced, the House re-
assembled in the nilht. If I remember 
aright, I had no occasion to talk on that 
day to Mr. Somani on telephone, because 
J went home and I came back here at 111 
o'clock. After the House adjourned, I went 
home and from there I went for a dinner. 
So, that was not the day on which Mr. 
Somani talked to me on telephone; it wa' 
possibly \he next day. I am saying this be-
cause: Mr. Somani said that i t was on the 
same day inunediatl!'Y after the budget 
proposals wore road out. Of course. I should 
not 101\ all those things which he told me .. 

Now he has compelled me to say all that. 
He asked me casually whether r am handing 
the bud.,t or thc Prime Minister. I told 
him that since the Prime Ministor has pre-
sented the budgot she would handle it. Then 
he said : if you are handlinl the budget. 
then cenainly I haYe nothin. 10 say; but if 
she is handling the budget, than r would 
like to place certain matters before the 
HoullC. J told him that he is at lilltrly to 
do whatcver he wants but if he wants to 
take me into confidence I will certainly be 
al his _vice. AfICI' that I hlIIllJO OCCMion 
to meet him. Then' a ~l  camo from 
Bombay to lhe Prime· Minia\ft' wh_in he 
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had stated that he had referred to me cer-
tain points. We are seiud of the problem. 
We are enquiring into it. If he has any-
thing positive to place before UI and he 
does so, we will give very serious consi-
deration to it. We will look into the matter 
in all its aspects. 

SHRI N. K. SOMANI; Now fourteen 
days have passed. Does he know what date 
is today? Does he remember on what date 
I first talked to him? 

SHRI RANGA: did they take the 
trouble to find out whatever furlher infor-
mation and records he had in his possession 
so that they could ask him to supply them 
Ihose records ? 

SHRf P. C. SETHI; We will take all 
the trouble. But 1 would only like to say 
that if Shri Somani WII$ so serious and he 
had certain positive information .... 

SHRI PILOO MODY : What do you 
mean by saying "if he was so serious" ? 

SHRI P. C. SETHI ; I know what I 
mean. It is no use sMuting. 

SHRI PILOO MODY : I want to know 
if you are serious. 

SHRf P. C. SETHI; I am serious. 

SHRTMATI TARKESHWARI SINHA ; 
The hon. Minister has stated that they are 
enquiring into the matter. That is one aspect 
of the question. The olher aspect is Icakaae. 
The leakage itself is a grols and serious 
charge. The question who is responsible for 
it comes later on. On the basis of Shri 
Somani producing a receipt ofackonwledae-
ment, where the postal mark bears the time 
4.30 p. m. on the day the budact was 
presented but before it was actually PI'ClllOll-
ted on that basis itself the case should be 
referred to the CDI for inquiry straishtway 
and also to the Privileges Committee. This 
evidence indicates that the editors of the 
newspapers, whoever they may be, haw: 
received the bud.,t papeu at 4.30 p. m. 
The case should be referred to both CDI 
and the Privile." Committee. 

SHRI P. C. SETHI ; The leata., of the 
buclaet is a serious matter. If Shri SoDlllli 
was In pOllellion of oertain flCts, wflic:h he 

now claims to be in his poueuion, he 
Ihould haw: taken the first opportunity to 
come to tho Rouse IIDd place everythinl 
before tho House instead of goinl to 
Bombay. Cominl to the evidence, he has 
jUlt now lhown some postal stamp mark of 
things despatched from here at 4.30 p. m. 
on that day. AI far as I could _. that 
could be the receipt for certain letters des-
patched. Wbat are the contents or tboll 
letlon. that coul d not be 10 liahtly pe 
into. 

SHRI N. K. SOMANI ; Sir, what i. 
your ruling ? Is it loinl to be referred to 
the CDI ? 

SHRI P. C. SB1HI : If he has got_e-
thing concrete and fool proof in his politi-
ssion, we are certainly prepaNd .to look 
into it with all the serio_. 

SHRfKANWAR LAL OUPTA : Sir, 
what is your decilion? This is a seriOUI 
matler where you should act. 

MR. DEPUTY-SPEAKER; I have said 
that a notioe of privilep has to be aiven in 
the proper form when it will be cODlidered 
and a decision liven. I eamlDt pve a deci-
sion otthand from hero. 

SHRI KANWAR LAL GUPTA ; Tbe 
leata.. of the budlet is a lOI'ious matter. 
We want an inquiry by the CDI. 

MR. DEPUTY-SPEAKER: That alle-
ption of leakaae Is from one side. The 
Government bave liven tholr reply to It. If 
you want to raise a breach of privileae, 
kindly pve proper notice. 

SHRI PILOO MODY : Wo want to find 
out how the budpt has leaked. 

MR. DEPUTY-SPEAkER - Wilen It Is 
10 serious. you should ellpoct the Chair allO 
to .tudy it seriously, which cannot be done 
from hero until a notice i I received. 

SHRJ KANAWAR. LAL OUPJ'A: 
You may livo your doc:ision on Monday. 
We do not mind. But lot there be decl-
lion from the Chair. You may live your 
deci,ion on Monday arter maltilll _ .. 
ery Inquiry Into the matter. We tab It 
that you will liw: your docilion On 
Monday. 
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MR. DEPUTY-SPEAKER: The hon. 
Member haa to give notice in a proper 
way to the Secretariat, and it has to be 
put up before me and it has to be consi-
dered. 

SHRI.l'ILOO MODY : You are tal-
king about the matter of privilege. There 
is no motion of privilege. There is a point 
of Ol'der, and you have to dispose of the 
point of order. 

MR. DEPUTY-SPEAKER: What is 
the point or order 7  I thousht that the 
quesllon of privilege was being raised. 

SHRI PILOO MODY : 11 is a point 
of order about the budget leakage. 

MR. DEPUTY-SPEAKER: If it is a 
point of order, then my ruling is that there 
is no point of order. Now, Shri Sethi. 

15'35 hrl. 

GENERAL BUDGET 1970-71--
GENERAL DISCUSSION-Con/d. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
P. C. SETHI) : By its very nature, the 
budget has to be a simultaneous exercise 
in several directions. It has (0 provide 
for the expatiding needs of economy 
including the needs for development. It ~  

also to be seen whether in its overall 
impact, the maximum feasible strides are 
made towards correcting the more blalant 
imbalances, and from this point of view, 
I could say with confidence that th is year's 

budget proposals have boen well received 
in the country as a whole, and se,eral hon. 
Members, with the exception of twe or 
three, have recognised that this budget is 
certainly an exercise in a new direction & 
a thrust forward. ~  has been an 
appreciation of the I'owth acceleration 
and the step-up of the plan outlay and the 
reduction in the disparities. Therefore, the 
clilDate·Qf the country is ~ d ~i  and 
favourable, and I cOuld say that the blld· 
Ict has been well received. 

Havinl made this openinl remark, I 
would like to come to some or the points 
made by hon. Members. One of the pointS· 
made by hon. Members, especially Shrf 

~  Mehta, Shri N. K. P. Salve and 
Shri M. R. Masani is that the tax reven-
ues for the next year in thi s budget have 
been over-estimated. You would appreciate 
that 8S far as the tax proposals arc concer-
ned, the tax proposals by themsel ves envi-
sage a further income of ~. 170 crores on 
account of the new taxation measures. 
But id ~ this, if we do not take into 
account taxation measures which have been 
proposed for this year, the overall increase 
that has been envisaged here is of the range 
of Rs. 235 crores at the present level of 
taxation, It is from this point of view 
that we shall have to look into this. 

As far as the import duties are concer-
ned, an overall increase of Rs. 35 croreS 
has been envisaged and from the point 01 
view of the fact that a number of import 
licences have been given as yet, and on 
account of the recession being out and the 
industries cl amouring for more raw 
materials, it is absolutely likely and quite 
perceptible that as far as the import duties 
are concerned, we can certainly envisage 
an increase of Rs. 35 crores and we have 
not over-estimated the i ~  as far as 
import duties are concerned. 

Similarly, besides import duties, an 
increase of 10.1 per cent has been estima-
ted due to excise revenue, and I w01I1 d say 
that as far as the ;ncrcase in the excise 
revenue is concerned, this exercise is not 
a futile exercise; neither is it an exercise 
in the air. It has boen our experiencc, 
and it is on the basis of this experience 
that we can say that an i ~  of excise 
revenue to the tune of 10.1 per cent is 
not much. In 1968-69 ,the increase in excise 
revenue, when we were just belinning to 
get out of the recession period, was to the 
tune of 12 per cenl. From that point of 
view we have been rather more cautious 
in our estimate of the excise revenue, and 
an increase of 10. I per cent in the excise 
revenue is not on the high side. 

Besides the excise revenue, thero has 
been an estimated iocrcase of about Rs.45 
crores in the income and corporate tax. 
Looking to the experience of our collec-
tions i~ year, whatever estimates we have 
made with Telard to the Rs. 4S crores 
increase ;n the income from income and 
corporate tax is also not on the hilb 


